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PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 575 OF 2025

IN THE MATTER OF:
PAWAN BIHART APPLICANT
VERSUS
STATE OF U.P. & ORS .... RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO. NO

1. FURTHER REPLY ON BEHALF OF RESPONDENT NO. 2-
DISTRICT MAGISTRATE MATHURA, UTTAR PRADESH,
IN COMPLIANCE WITH ORDER DATED 09.04.2026
PASSED BY THE HONBLE NATIONAL GREEN

TRIBUNAL

2. A COPY OF THE LETTER DATED 08.05.2026 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-1

3. A COPY OF THE LETTER DATED 08.05.2026 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-2
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4. A COPY OF THE SITE INSPECTION REPORT DATED

08.06.2026 IS ANNEXED HEREWITH AND MARKED AS

ANNEXURE-3

5. A COPY OF THE LETTER DATED 08.05.2026 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-4

6. COPIES OF THE ACTION TAKEN REPORTS AGAINST

THE 09 BRICK KILNS ARE ANNEXED HEREWITH AND

COLLECTIVELY MARKED AS ANNEXURE-5

7. A COPY OF THE LETTER DATED 01.07.2026 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-6

THROUGH COUNSEL

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P.

EMAIL-bhanwar09jadon@gmail.com
PHONE NO.-7838248353

Date: 06.07.2026
Place: NOIDA


mailto:EMAIL-bhanwar09jadon@gmail.com
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PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 575 OF 2025

IN THE MATTER OF:

PAWAN BIHARIT APPLICANT
VERSUS

STATE OF U.P. & ORS .... RESPONDENT(S)

FURTHER REPLY BY ADDITIONAL DISTRICT MAGISTRATE,

MATHURA ON BEHALF OF RESPONDENT NO. 2- DISTRICT

MAGISTRATE MATHURA., UTTAR PRADESH. IN COMPLIANCE

WITH ORDER DATED 09.04.2026 PASSED BY THE HON'BLE

NATIONAL GREEN TRIBUNAL

I, Pankaj Kumar Verma, aged about 44 years, S/o Shri Shiv Ram Verma,

posted as District Magistrate (Incharge), Mathura, Uttar Pradesh do hereby

solemnly affirm and state as under:

1. That I, the Deponent in the above captioned matter, am fully conversant with

the facts of the case and am competent and authorized to swear the present

reply.
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2. That I state that the contents of this reply have been drafted by my counsel on
my instructions, and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER

3. That, the grievance raised in the present matter pertains to the functioning of
an alleged illegal brick kiln, namely M/s Chaudhary Digambar Singh Ent
Udyog, stated to be operating since July 2021 in Village Inayatya Bangar,
Tehsil Mant, District Mathura, Uttar Pradesh. It is further alleged by the
Applicant that the said brick kiln is operating on Khasra No. 87/1, whereas
the Consent to Establish (CTE) had been issued for establishment on Khasra
No. 79A.

4. That, the Hon’ble Tribunal vide order dated 24.11.2025 issued the following
directions:

“...9. In view of the facts and circumstances of the case, Precautionary
Principle embodied in Section 20 of the National Green Tribunal Act, 2010
and in exercise of powers conferred by Section 19 (4) of the National Green
Tribunal Act, 2010, respondent no.5 is restrained from operating the brick

kiln in question and the District Magistrate, Mathura and the
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Superintendent of Police, Mathura are directed to take all requisite
measures for ensuring that the brick kiln does not operate illegally.

10. In view of the ‘polluter pays’ principle embodied in Section 20 of the
National Green Tribunal Act, 2010 and in exercise of powers under Section
15 of the above said Act, the baked/unbaked bricks lying in the brick kiln
having been made by respondent no. 5 illegally by operating the brick kiln
in violation of the environmental laws/norms and without CTE/CTO from
UPPCB are ordered to be seized and to be sold by way of public auction
and the sale proceeds are ordered to be deposited by the District
Magistrate, Mathura with the Ld. Registrar General of this Tribunal
subject to further orders for adjustment towards environmental
compensation to be imposed on the respondent no.5 and utilization thereof
for remediation of environmental damage caused.

11. The District Magistrate, Mathura is directed to take over possession of
the baked/unbaked bricks lying in respondent no.5-brick kiln and dispose
of the same by way of public auction and to file action taken report and
deposit the amount with the Ld. Registrar General of this Tribunal
accordingly within two months which amount shall be liable to be utilized
towards remediation of environmental damage caused in accordance with
further directions of this Tribunal.

12. We are also of the considered view that the compliance status of all the

brick kilns operating in District Mathura needs to be verified and
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appropriate action is required to be taken by the concerned Statutory
Authorities on the basis of the factual verification report. Accordingly, the
District Magistrate, Mathura and Regional Officer, UPPCB, Mathura are
directed to verify compliance status of all the brick kilns operating in
District Mathura and also to take appropriate remedial action against the
violators on the basis of such factual verification reports in accordance

with law and to file joint action taken report within two months.

13. List on 09.07.2026 for further consideration...”

REPLY IS AS FOLLOWS

5. That, the Deponent has been authorised by Respondent Number 2- District

Magistrate, Mathura to file the present response before the Hon’ble Tribunal.

I. REGADING ENSURING NON-OPERATION OF THE

RESPONDENT NO. S BRICK KILN

6. That, DM Mathura, vide Letter No. 136/PNB/2026 dated 08.05.2026,
informed the Superintendent of Police, Mathura regarding the directions
passed by the Hon'ble Tribunal and directed that constant monitoring be

ensured so that the brick kiln is not operated under any circumstances.
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A copy of the letter dated 08.05.2026 is annexed herewith and marked as

Annexure-1.

II. REGARDING COMPLIANCE WITH THE DIRECTIONS FOR

TAKING POSSESSION OF THE BAKED/UNBAKED BRICKS

7. That, further, in compliance with the directions of the Hon'ble Tribunal to
take possession of the baked and unbaked bricks lying at Respondent No. 5
brick kiln and to dispose of the same by way of public auction, DM, Mathura,
vide Letter No. 134/PNB/2026 dated 08.05.2026, constituted a Committee
comprising the following members and directed it to take necessary action in
accordance with the directions of the Hon'ble Tribunal and submit its
compliance report:

a. Sub-District Magistrate, Tehsil-Mant, District-Mathura.
b. Regional Officer, Uttar Pradesh Pollution Control Board, District-
Mathura.
c. District Mining Officer, District- Mathura.
d. Apar Mukhya Adhikari, District Panchayat, District-Mathura.
A copy of the letter dated 08.05.2026 is annexed herewith and marked as

Annexure-2.
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8. That, the Committee inspected the brick kiln in question on 08.06.2026 and
found that the brick kiln was not in operation. It was further found that no
baked or unbaked bricks were lying at the site.

A copy of the Site Inspection Report dated 08.06.2026 is annexed herewith

and marked as Annexure-3.

III. REGARDING COMLPLIANCE OF ALL THE BRICK KILNS

OPERATING IN DISTRICT MATHURA

9. That, further, in compliance with the directions of the Hon'ble Tribunal, DM
Mathura, vide Letter No. 135/PNB/2026 dated 08.05.2026, constituted a
Committee and directed it to stop the operation of any illegally operating
brick kilns in District Mathura by pouring water through the Fire Department,
and to ensure strict compliance with the directions of the Hon'ble Tribunal.
The said Committee comprises the following members:

a. Sub-Divisional Magistrate, Tehsil Mant/Chhata, District Mathura, or
nominated representative;

b. Regional Officer, Uttar Pradesh Pollution Control Board, District
Mathura, or nominated representative;

c. District Mining Officer, District Mathura, or nominated representative;

d. Apar Mukhya Adhikari, Zila Panchayat, District Mathura, or

nominated representative;
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e. Chief Fire Officer, District Mathura, or nominated representative; and
f. Station House Officer of the concerned Police Station, District
Mathura, or nominated representative.
A copy of the letter dated 08.05.2026 is annexed herewith and marked as
Annexure-4.
That, pursuant to the aforesaid directions, the above-mentioned Committee
has taken action against 09 illegally operating brick kilns. Out of these, the
operations of 07 brick kilns were stopped by pouring water through the Fire
Department. In respect of the remaining 02 brick kilns, their authorised
representatives have furnished undertakings stating that the brick kilns are not
in operation and shall not be operated without obtaining a valid Consent to
Operate (CTO) from the Uttar Pradesh Pollution Control Board
(UPPCB).
Copies of the Action Taken Reports against the 09 Brick Kilns are annexed
herewith and collectively marked as Annexure-5.
Further, Regional Officer, UPPCB vide letter no. 295/0-127/2026 dated
01.07.2026 has informed the compliance status of all the Brick Kilns

operating in District Mathura as follows:
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S. : -
No.| Partlculars Details
1. W &
Lol rick kiln i
) in District Mathura " Operating | 341
2. |Number of brick Kilns fmrs—r )
ving valid | 243
3 SIT‘ELCTO 7
. umber of brick kilns not haying « lid
CTE/CTO 7 aving valid | 46
5. Action taken against all such defaulting | Sealed - 10;
units Environmental
Compensation (EC)
~ _ imposed — 36

A copy of the letter dated 01,07.2026 is annexed herewith and marked as

Annexure-6.

11.Hence, this reply is respectfully submitted for kind perusal of this Hon'ble

Tribunal.

12.That everything stated above is true and correct to my knowledge, derived from

official records, and nothing material has been concealed therefrom.

A

DEPONENT

VERIFICATION

Verified at_#OTHURA NP on this _aey day of July 2026, that the contents of the

above affidavit from paragraphs 1 to13 are true and correct to the best of my
knowledge and belief. No part of it is false and nothing material has been

concealed therefrom.
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“I1. The District Magistrate, Mathura is directed to take over possession of the baked/unbaked
bricks lying in respondent no.5-brick kiln and dispose of the same by way of public auction and to file
action taken report and deposit the amount with the Ld. Registrar General of this Tribunal accordingly

- within two months which amount shall be liable to be utilized towards remediation of environmental

damage caused in accordance with further directions of this Tribunal.
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The District Magistrate, Mathura is directed to take over possession of the baked/unbaked bricks

lying in respondent no.5-brick kiln and dispose of the same by way of public auction and to file action taken
report and deposit the amount with the Ld. Registrar General of this Tribunal accordingly within two months
which amount shall be liable to be utilized towards remediation of environmental damage caused in

accordance with further directions of this Tribunal”...
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“12. We are also of the considered view that the compliance status of all the brick kilns
operating in District Mathura needs to be verified and appropriate action is required to be taken by the
concerned Statutory Authorities on the basis of the factual verification report. Accordingly, the District
Magistrate, Mathura and Regional Officer, UPPCB, Mathura are directed to verify compliance status of
all the brick kilns operating in District Mathura and also to take appropriate remedial action against the

violators on the basis of such factual verification reports in accordance with law and to file joint action

taken report within two months,
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REGIONAL OFFICE,
UTTAR PRADESH POLLUTION CONTROL BOARD, MATHURA
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1. Total Number of brick kilns operating in District-Mathura. 341

2. Number of brick kilns having valid CTE/CTO. 243

3. Number of brick kilns operating without valid CTE/CTO. 46

4. Action taken against all such defaulting units. Sealed-10, EC-36

5. Compliance status of the brick kilns with stipulated environmental 243
norms and conditions of the CTO/Mining License/etc.
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